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Final Decision : Disposed Off

Judgement

Heard petitioner's counsel and counsel for the respondent.

The petitioner was involved in an offence punishable under T.A.D.A. The
petitioner has been in jail since 16th July, 1992 and bail was refused to him
thinking that the trial of the case would commence at an early date.
Unfortunately, there is no regular TADA Court at Bombay and a District Judge is
put in charge of the trial of the TADA cases for the time being and it is submitted
by the counsel for the State that some more time may require to commence the
trial of the accused. I n view of these circumstances, we are inclined to grant bail
to the petitioner on certain stringent conditions. The petitioner is a resident of
Thane within the jurisdiction of Thane Police Station, Crime Branch, Ulhas Nagar.

The petitioner is directed to be released on bail and he shall report to the Police
Inspector, Ulhas Nagar Unit, Crime Branch, Thane once in a week and the
petitioner shall not leave the jurisdiction of Thane police station without the
previous permission of the TADA Special Judge . If the petitioner has got any
passport or any other travel documents, he shall surrender the same before the
TADA Special Judge. Incorporating the above conditions, the petitioner shall
execute a bond in favour of the TADA Special Judge.
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With the above directions, the special leave petition is disposed of.
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